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© CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH.

Sri.Gurucharan Deb Barma

Mirs. R.H.Choudhury

 HON'BLE MRJK.¥.SACHIBA%ANG§N' VICE- CAﬁiamﬁN

(0.A.No.266 of  2006.)

" DATE OF DECISION: .27.10.2006
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- | - APPLICANT (S)
| VERSUS- y o
" Union of India and ors. ~ RESPONDENTS |
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CENTRAL ADNINICSIRATWF TR}BUNAL (JUWAHATI BTNCH

Ch ;gma} appiuahon No 2&:}0 of 2006
: Date of Or{ferf This 27 Dav of GCbober, 2{}06'
HON'BL}: MR.K.V. SACHIDANANDAN VI(“F (‘HA}BMAN

Sm‘x Guru Chax an D@h Burma, "
Resident of Nazzrpukar Krishna ngar

Agartala, Tripura (West)-795001. \v 'Appiicant L )

By Advocate Mr. K. N. Chondhury
Mrs R. 8. Choudhurty, Mr. R,Dubey

.-Versu':- o R ' o N

1. The Umon of India, . . " ' o
Represented by the Secretary to the Govt. of India,
Ministry of Finance, Nmth Block "

~ NewDelbi-2..

2. The Chief Camm;sszonex . ‘
Cusmms& Central Fxcise, . , -
Shillong Zone, CRESENS Building '

" M.G.Road, Shillong. = '
3. The Commissioner of Ceéntral Exmse
' North East Region, Morello Compcmm M.G,.Road,
Shillong, Meghalaya. ~

4.. The Deputy Commssqmer

Customs Division,
. Agartala.

5. - The superintendent. . L
Land Customs Station, Agar tala. -

6. SriSribas Ch Banik o

' Inspector, Customs Division Agarta}a
(Under Transfer from _ o R :
Law Br anch(NQ} o ... Respondents.

!

By Advocate Mr G Ba:shya Sr.C.G ‘3

ORDER {OR&L)

16231 SACHIBANANDAN :V.C

The app}iéant iS pre:;‘@ﬂy' serving in Ethe grade of

Inspector under the (‘u:tomc: Division at Agarta!a The applicant was
br ansfex r ed and posted from Agai. tala Airport P.P. Agarhaig Customs
‘Division to Aga}xjgala Rahge Silc‘hér ,C.-Ei. Division from 2000 onwards.
On 18.04.2006 he was #:ran;sfem"ed: and posted”from D.PE. :U.n‘.‘i_i: to

A’garta}a‘ Land Customs- Station. Thereafter ‘the app}icanh was



. ) . ‘ B . . 2 ) . . B ‘ N . -
transferred and posted from Agartala Land Customs Station to

Muharighat L.C: Staﬁon, Belonia, South Tripura.

20 H Bave' heard Mrs. R.H. Choudh,ui'y, learned counsel for the

The counsel for the a?p}icani‘:vhas submitted that the daughter of the

applicant is studyirig in Class-X and the ap»piicant’s ailing faﬁher isof

B2 years old. Being aggr;evea the app}icant has filed this O A, seexmg

for foi}owmg reuefsw

P

applicant and Mr.G.Baishya, learned Sr.C.G.S.C. for. the Reépondénts; |

“8.1. To set aside and quash the impugned.
Fstablishment Order No.0®/2006 dated
25.08.2006 -+ issued under memo
No.,C.NoII(4A/ET/IACA2CG06/0067-2102(A) in

so far as it relates to the applicant, whereby

the applicant has. been sought to be

" transferred from the Agartala L.C.Sfation to

-"Muhanghat L.C.Station, Belonia, South

Tripura in so far as ;t relates to the applicant
(Annexure—A)

one 8.2. To set Aszde and quash ‘the. impugned
Order .  issued . under ~ Memo - No.
C.No II(39)22/CUS/ = Agt-1C/08-07/571-574

dated 28.09.2006 issued by the Respondent
" No.b felieving bhim from his duties as

Insp@ctor Agariala L.C. Station.

8.3 To direct the Responaencs am:horities;i:o |
allow the applicant to continue to serve at

Agartala L.C.Station.

B. 4 To du ect i‘he Respondents. authm ities not

to give effect to the impugned transfer dated

25.09.2006 in 'so far as it relates to the
. applicant and fo further dispose of his
representation dated 26.09.2006.
- B.5.Costs of App}ication..

8.8 any'othe;“rehef or reliefs to which the

applicant is entitled to, under the facts and -

circumstances of the case, as may be deemed
fit and proper by this Hon’ble Tribunal.”

3.~ The caunse} !?or the applicant has submitted that - l‘he\

" Tripura- Board of Secondary qucahon s iikeiy to ho}d the

examination in the months of Maxch-Apr;} 2007 and the apphcant

-’



w_
wants fo éontim}é at Jeast for thégAcademic year, 2007. The
app}i.cant is on leave from 25.9.06 onwards. The applicant has
submitted | fepi'esenr,ation-da'ted 26.9.08 (Argnexure. D) Eefox"e thé‘
respondents. Buf the respondents have not yet disposed of the said
representatioﬁ. The éo‘unsei for the app}icgn't has submitted that shé
will be saﬁsﬁed, if Court directs the Respondént Neo.4 to éonsider é’nd

- disposed of the representation. The counsel for the réspondents has
no abjecti;xn. For the ends of justice the Court directs the ‘
respondents to consider the appiigén.t’s represe;}tétion and 'pass a
reasoned order within a time frame of two months ﬁ.'cn; the date of

* receipt of this order.

The O.A. is accordingly disposed of at the admission stage

. itself. There will be no order as to costs.

(K.V.SACHIDANANDAN)
" 'VICE-CHAIRMAN
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Cowtont Boren
GUWAHATI BENCH; GUWAHATI
0.A. No.ﬂ()\'é @ of 2006
Shri Gurucharan Deb Barma ... Applicant.
-VERSUS - !
Union of India & Ors.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

15.12.2000

21.02.2003
20.01.2004

01.03.2004

18.04.2006

25.09.2006

GUWAHATI BENCH, GUWAHATI

~ Agartala Land Customs S‘itlation..

ORIGINAL APPLICATION N(ﬁéfo OF 2606

LIST OF DATES/ SYNOPSIS

The Applicant was transferred and posted from Agartala Airport
P.P. Agartala Customs Division to Agartala Range Silchar C.Ex

Division.

The Applicant was transferred and posted from C.Ex Agartala ,

Range to Karimganj Division.

The Applicant was transferred and posted from Karimganj Custom

Division to Agartala Custom Division.
The Applicant was transferred and vosted from Karimganj

Division to Agartala D.P.F. Unit

The Applicant was transferred -and posted from D.P.F. Unit to
. !

app—

-

The Applicant was transferred and posted from Agartala Land

-~

Custorns Station to Muharighat L.C. Station; Belonia, South / ’

—— T — e

ok

Tripura. v
(ANNEXURE-A)

J



o "2‘6.,09;200.6‘ ~ Representation submitted by the Applicaht before,'Respondent'NQ.
T 4. - B .
| " (ANNEXURE- D)

R : '-2:8:'.'09.2006 " Release order of the Applicaht issued by the Respondent No.5.-

e R b b




BEFORE THE CENTRAL ADMINISTRATIVE

TRIBUNAL
GUWAHATI BENCH
GUWAHATI

(An Application under Section 19 of the Administrative Tribunals
' Act, 1985.)

ORIGINAL APPLICATION NOZ‘({O 12006

BETWEEN

Sri Guru Charan Deb Barma,
Son of Sri Ravi Charan Deb Barma,
Resident of Nazirpukar, Krishna Nagar,
Agartala, Tripura (West) — 799 001
' ... APPLICANT

-AND -

1. The Union of India,
Represented by the Secretary to the Govt. of India
Ministry of Finance, North Block, |
New Delhi - 2.

2. The Chief Commissioner,

Customs & Central Excise, |
Shillong Zone, CRESENS Building,
M.G. Road, Shillong

3. The Commissioner of Central Excise,
North East Region,
Morello Compound, M.G. Road,
Shillong, Meghalaya
4. The Deputy Commissionet, | )

Customs Division,
Agartala.

5. The Superintendent, |
Land Customs Station, Agartala.

24/re7 61

b et ——a
.



6. Shi Sribas Ch Banik,

4.1

Inspector, Customs Divisior Agartala

(Under Transfer from From Law Branch (NS))

.... RESPONDENTS.

DETAILS OF THE APPLICATION

PARTICULARS OF __ORDERS AGAINMT ~WHICH _ THIS
APPLICATION IS MADE: _
This application has been filed challenging the legality and validity of the

_Establishment Order No. 09/2006 dated 25.09.2006 issued under Memo No. . .

C.No. II(3) 4/ET/ACA/2006/9067-9102(A) in so far as it relates to the
Applicant, whereby the Applicant hé}s been sought to be transferred from the !
Agartala Land Customs Station to Muharighat Land Customs Station,
Belonia, South Tripura, within a short span of five months of being posted at -
the said place, and the impugned Order issued under Memo' No. C.No. I11(39)
22/CUS/Agt-LC/06-07/571-574 dated 28.09.2006 issued by the respondent mé-S:
the Superintendent Agartala Land Customs Station, thereby relieving thé |
Applicant from the said post unilaterally.

JURISDICTION OF THE TRIBUNAL:

The Applicant declares that the subject matter of the application is well within

the jurisdiction of this Hon’ble Tribunal.

LIMITATION:
The Applicant further declares that this application is filed within the

limitation prescribed under Section 21 of the Administratiye Tribunals Act, L :
1985. | |
FACTS OF THE CASE:

That the applicant is a citizen of India and a resident of Agartala in the State

of Tripura and as such, he is entitled to all the rights, privileges and

#



42

43

44

4.5

1

.protections guaranteed to the citizens of India under the Constitution of India

and the laws framed thereunder.

That the applicant is presently serving in the grade of Inspector under the
Customs Division at Agartala. Be it stated herein that the head quarter of the

said Division is at Shillong.

That after being appointed to the post of Inspector, the applicant was sincerely "

-discharging his duties as Inspeptor under Central Excise & Customs under the

Commissionerate at various places.

That the apphcant by the Estabhshment Order No 130/2000 dated 15/ 12/2000 "
was transferred and posted from Agartala Airport P.P. Agartala Customs
Division to Agartala Range, Silchar C.Ex.Division. Thereafter by
Establishmelnt Order No 8/2003 - dated 21/02/2003 “thé applicant wé.“s'

<.

transferred and posted from C.Ex Agartala Range to Karimganj Division and - o

by the Establishment Order No. 04/2004 dated 20/01/2004 he was transferred

and posted from Karimganj Custom Division to Agartala Custom Division.

Thereafter by the Establishment Order No. 02/2004 dated 01/03/2004 he was

- again transferred and posted from Karimganj Division to :Agartala D.P.F.

Unit. Thereafter, by Establishment Order No. 02/2006 dated 18/04/2006 thé o

applicant was again transferred and posted from Agartala D.P.F. Unit to
Agartala Land Customs Station under Agartala Customs Division. The

applicant deems it pertinent to mention here that he is always ready to carry

out the orcers cf the higher officers of the Depa"tme nt and accordingly he |

followed all the abovementioned transfer orders. '

That the applicant deems it pertinent to state that certain guidelines for
transfer in respect of Superintendents/Inspectors have been laid down in the
department which have been duly accepted by the Customs & Central Excise

Department. According to that transfer policy all Group ‘C’ officers of

Customs (Inspector is a Group “C’ Officer) shall be transferred from one o

section to another in every two years that means an officer must complete at

.

least 2 years in a par‘ucular place of posting or commissionerate, otherwise,
tenure will not be accepted as complete and the same will not be-

considered/counted for his/her future postings.



The applicant craves leave of this Hon’ble Tribunal
to refer to and rely upon the guidelines for transfer
in respect of Superintendents/Inspectors at the

hearing of the instant case.

4.6  That, in view of the facts and circumstances that have beeﬁ narrated herein
above the Applicant was under bonafide belief that the authorities would not |
transfer him for two years és he was recently transferred by Establishment
Order No. 02/2006 dated 18/04/2006 and posted from Agartala D.P.F. Unit
to Agartala Land Customs Statlon under Agartala Customs Division.
However, to the utter shock and surprise of the Apphcant the Respondent
No.3 vide impugned Establishment order No. 09/2006 dated 25.09.2006 under

3

Memo No. C.No. II(3) 4/ET/ACA/2006/9067-9102(A) transferred the

Applicant from the Agartala L.C. Station to Muharighat L.C.Station, Belonia,
South Tripura. It is pertinent to mention at this stage that the respondent no 5
ie. Sii Sribas Ch Banik was also transferred from Law Branch (NS) to
Agartala L.C. Statlon i.e. the place where the Applicant was holding charge. |
A copy of the impugned Order dated '
25.09.2006 is annexed herewith and marked

as ANNEXURE — A.

{

4.7 | That, The Applicant deems it pertinent to state at this stage that the daughter

of the Applicant is studying in Class-X at Shishr Bihar H/S School, the only |

Tripura Govt. English Medium School at Agartala and will appear in the Final

Examination of Madhyamik (Secondary Examination) under the syllabus of -

Tripura Board of Secondary Education likely to be held .in the month of

March-April 2007 and his son is also studying at Holy Cross School, Agértala _ o

(Durjoynagar). In addition there to, the Applicant’s father, is of 82 years old -

and is completely paralyzed and in a bed ridden condition and needs whole
time nursing care. Moreover, the Applicant’s wife Smti Papri Deb Barma, is
an employee of Tripura Staie Govt. and serving as an UD.C. in the

Department of Education with her present place of posting at Agartala and

according to the Notification of Govt.of India, Deptt. Of Per. & Trg. OM. No. -

28034/7/86-Estt (A) dated the 3™ April, 1986 where one spouse is employed




4.8

4.9

under the Central Government and the other spouse is employed under the

State Government, the spouse employed under the Central Government may

apply to the competent authority and the cornpetent authority may post the

said officer to the station, or if there is no post in that station, to the state

where the other spouse is posted.

A tybed copy of the medical certificate of the

Applicant’s father and certificate showing

the employment of the Applicant’s wife are. . S

annexed  herewith and marked as

ANNEXURE_- B & C respectively.

That, being aggrieved by the impugned Order of transfer dated 25.09.2006,
the Applicant submitted a detaileq representat.cn on 26.09.2006 through

proper channel before the Respondent No. 4 stating, inter-alia, the serious

difficulties that would be faced by him and the serious prejudice that would be

caused if he was to carry out the impugned Order of transfer. The Applicant
further prayed for being retained at Agartala Customs Division upto the month

of Apnl 2007 i.e. till the end of the final examination of his daughter. Be 1t

stated herein that the Applicant also mentioned in his application about |
Notification of Govt.of India, Deptt. Of Per. & Trg. O.M. No. 28034/7/86-Estt

(A) dated the 3 April, 1986 relating to posting of the husband and wife
at the same station
A copy of the representation dated 26.09.2006 is annexed
herewith and marKed as ANNEXURE - D.

That, due to some personal reasons, the Applicant had to proceed on leave

from 25.09.2006 to 13.10.2006. The Applicant states that, pursuant to the

representation dated 26.09.2006 so submitted by him he did not receive any -

response and to the utter shock of the Applicant, the respondent no.5 i.e. the -

2

Superintendent Agartala L.C.S. has issued an. impugned Order under Memo . |

No. C.No. II(39) 22/CUS/Agt -LC/06-07/571-574 dated 28.09.2006 rehevmg.

him from his duties as Inspector of Agartala L.C. Station with a direction to

join his new place of posting. Be it stated herein that vide the said 1mpugned

*



6 o
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order dated 28.09.2006, the Applicant was sought to be relieved from the -
afternoon of 03.10.2006. However, the Apphcant has proceeded on leave
since then and as such, is yet to handover charge of the said post to the
respondent no 6 i.e. Sri Sribas Ch Banik. Be it stated herein that the
Applicant has come to learn from reliable sources that the respondent
n0.6 has unilaterally taken over charge on 05.10.2006 at Agartala Land
Customs Station. It is also pertinent to mention here that due to some
_personal reasons, the Applieant has to extend his leave and he is . '
currently on leave.
| A copy of the impugned Order dated”
28.09.2006 is annexed herewith and marked . .
as ANNEXURE —E.

4.10. That, the representation so made by the Applicanf not having been considered,
the insfant Original Application is -being preferred praying for interference
with the impugned Orders dated 25.09.2006 and 28.09.2006. The delay in
filing of this instant application, ifany, is due to the fact that a Bench -

was not available at the Hon’ble Tribunal.

5. GROUNDS FOR RELIEF/S WITH LEGAL PRQ__YE.YONS: !
51 For that the facts and circumstaﬁces that have been narrated herein above o

would clearly indicate that the respondents have deliberately flouted with all
impunity the policy of the Govt. of India in matters‘pertaining to transfer.’
The applicant having been transferred to the present place of posting only on
18.04.2006, he could not have been transferred out before completion of two
years in terms of the policy pertaining to transfer. As such, the impugned
order of transfer dated 25.09. 06 in respect of th. a2pplicant is ex-facie 1llega1
| and hence liable to be 1nterfered with by this Hon’ble Tr1buna1
52 For that the applicant submltted representation bringing to the notice of the

respondents the following specific and practical difficulties:

(2) The applicant’s daughter is studying in Class-X at Shishu -
Bihar H/S School, the only Tripura Gévt. English Medium

#



School at Agartala and will appear in the Final
Examination of Madhyamik (Secondary- Examination)
under the syllabus of Tripura Board of Secondary
Education likely to be held in the month of March-April
2007. |

(b) " The applicant’s son is also studying at Holy Cross School, /
Agartala (Durj oynagar)

(c) The applicant is the only support for his ill and aged father. . k

(d) Applicant’s wife Smti Papri D~h Barmra, is an employee of
Tripura State Govt. and serving as an UD.C. in the
Department of Education with her present place of postingv
at Agartala .As such the- authorities should consider his
retention at Agartaia. |
' ‘ 4
On the face of the aforesaid difficulties sorfaced by the applicant it was incumbent
- upon - the respondents to address themselves to the aforesaid problem/grievances of
the applicant not only oi humanitarian grounds but the saasc is a’iSO a duty cast upon
~ them in terms of the guidelines for transfer in respect of supermtendents/Inspectors
accepted by the Customs & Central Excise Department. The same not having been
doﬁe, the impugned order of transfer dated 25.09.2006 and release order dated
28.09.2006 are liable to be set-aside and quashed.

53 For that, the facts and circumstances narrated herein above would clearly
reveal that the impugned Order of transfer dated 25.09.2006 and subsequent-
impugned relieving Order dated 28.09.2006 have been issued for reasons '
other than relevant and bonafide. from the records of the case it is clear that
the Applicant followed all the earlier transfer orders without any objection
and he was transferred to his présent place of posting enly in the month of
April 2006. Now on completion of only 5 months he is again being sought-
to be transferred to Muharighat L.C.Station, Belonia, South Tripura which .
is a far distance of more than 140 K.M. from Agartala. Another grievance of

the Applicant is that there is no Govt. English Medium School (Secondary




5.4

5.5

Standard) at Muharighat, Belonia where the Applicant will admit hié
daughter who is studying in Class-X in the only Tripura Govt.English
Medium School at Agartala and will appear in Final Examination of
Madhyamik (Secondary Examination) under the syllabus of Tripura Board
of Secondary Education likély to be held in the Month of March-April 2007

and at this stage if the impugned transfer order is given effect to it will

create irreparable loss in the academic life of his daughter. Besides this he is "

the only support of his 82 years old father who is in completely paralysed
and bed ridden condition. Moreover, his wife is also an employee of Tripura
State Government and according to the Ofﬁce Memorandum of the Govt.of
India the competent authority is duty bound to consider the case of the
Applicant in the light of the said Memorandum.

For that, the facts and circumstances that have been narrated herein above

would clearly reveal that the impugned Orders dated 25.09.2006 and

28.09.2006 have been issued most mechanically without a;ny application of -

¢

mind to the relevant factors. The fact that, pursuant to the impugned Order = - |

dated 25.09.2006, the Applicant submitted a detailed representation
highlighting his grievances, but inspite of that the respondent authority has
allowed the respondent no.6 to join in the place of the Applicant i.e. in

Arartala L.C. Station.. The impugned orders dated 25.09.2006 and the

sub.s_equent release order dated 28.09.2006 on the face of the records are not = .. -

sustainable. As such, it is humbly '_submitted that the said impugned Orders '

~ are liable to be set aside and quashed.

For that, as has already been stated herein above, the-authorities have not:

only been oblivious to the factors that have been indicated in the preceding o

paragraphs, but also to the fact that the Applicant’s daughter is in her mid

term academic session and the authorities have entirely ignored the fact that

his daughter is likely to lose valuable years of her academic life if the said
impugned Orders are giveneffect to. Apparently, such impugned actions

infringe upon the rights guaranteed to Applicant under Articles 14 and 16 of |

the Constitution of India. As such, the said impugiicd Crders are liable to be

interfered with by this Hon’ble Tribunal.

e



5.6

57

58"

59

5.10

5.1h

¢

For that, the impugned Orders dated 25.09.2006 and 28.09.2006 suffer from.

the vice of flagrant and deliberate violation of the principles of natural
justice and the settled principles of service jurisprudence. The Applicant has
been denied the rights, protections and privileges of the said settled

principles without any reasonable basis or justification. As such, it -is

humbly submitted the said impugned Orders are liable to be interfered by .

the said Hon’ble Tribunal.

For that, the Applicant humbly submits that the conditions precedent for
exercise of powers by the Respondent authorities has not,been followed in
the instant case. As such, the 1mpugned Orders dated 25.09.2006 and
28.09.2006 are void ab-initio.

That the applicant has a strong prima-facie case in his favour. The applicant

~ shall suffer irreparable loss and injury, which cannot be compensated in

terms of money if the said transfer order dated 25.09.2006 and release order
dated 28.09. 2006 are given effect. to. The balance of convenience is strongly

in favour of the applicant.' As such, this Hon’ ble Court may be pleased to

B stay/ suspend the operation of the impugned order of transfer during the

- pendency of the instant application.

13

That the applicant has no other adequate, equally efficacious alternative.

-remedy available to him and the relief as prayed for, if allowed, shall be just,

adequate and proper.

"That the applicant demanded justice but the same has been denied to him.

That this application is made bonafide and for the ends of justice.

DETAILS OF REMEDIES EXHAUSTED:

. . b
That the applicant declares that he has no other alternative and efficacious

remedy available to him except by way of this instant 'application.

\
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MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY
OTHER COURT: |

~ : : 1
That the applicant declares that no such writ petition or suit has been filed
regarding the matter in respect of which this application has been made,
before any Court or any other authority or any other Bench of the Tribunal nor

any such application, writ petition or'suit is pending before any of them.

RELIEFS SOUGHT FOR:

Under the facts and circumstances stated above, the applicant humbly prays

that Your Lordships be pleased to admit this application,-._ and notice be

issued to the respendents to show cause as to why the reliefs sought for by the

applicant shall not be granted, call for the records of the case and on perusal of +
the records and after hearing the parties on the cause or causes that may be

shown, be pleased to grant the following reliefs:

To set-aside and quash the impugned Establishment Order No0.09/2006 dated
25.09.2006 issued under memo No. C. No. II(3) 4ET/ACA/2006/9067-9102
(A) in so far as it relates to the Applicant, whereby the Applicant has been

sought to be transferred from the Agartala L.C. Station to Muharighat L.C. .

Station, Belonia, Souta Tfip,ura in so far as it relates to the applicant.

(Annexure-A)

To set aside and quash -the impﬁg‘ned Order issued under Memo No. C./

‘No.II(39)22/CUS/Agt-LC/06-07/571 ~574  dated 28.09.2006 issued by the
-Respondent No. 5 relieving him from his duties as Inspector, Agartala L.C. "

~ Station. - ., L

To direct the Respondent authorities {o allow tué” Applicant to continue to
serve at Agartala L.C. Station _ V o |
To direct the Respondent authorities not to give effeét to the impugned
transfer dated 25.09.2006 in so far as it relates to the applicant and to further
dispose of his representation dated 26.09.2006. '

*



Costs of the application.

Any other relief or reliefs to which the applicant is entitled to, under the facts
and circumstances of the case, as may be deeined fit’ and proper by this
Hon’ble Tribunal.

INTERIM ORDER PRAYED FOR

' The applicant respectfully ﬁ_rays before this Hon’ble Tribunal that during the
pendency of the instant original application, the applicant shall not be
disturbed from his present pléce of posting at Agartala, L.C. Station and to '
further - suspend the operation of the impugned EStdblishment Order
No0.09/2006 dated 25.09.2006 “issued under Memo No. C. No. II(3)
4/ET/ACA/2006/9067-9102 (A) in so far as it relates to the.apphicant and the
i'mpugned Order issued under memo'No. C. No.lI(39)22/CUS/Agt-LC/06-
07/571 —574 dated 28.09.2006 ,whereby the Applicant is being sought to be
relieved of his Charge at Agartala L.C.Station.

PARTICULARS OF THE IPO. |
i. LP.O. NO. L 286 11423394
ii. Date of Issue P9\ &%
iii. Issued from . PG W aotain® _ : !
iv. Payable at o Grdvo-oma . '

DETAILS OF ENCLOSURES:

As stated in the Index.



/£

VERIFICATION-

I, Sri Guru Charan Deb Barma, agéc} about 51 years, son of Sri Ravi Charan !
- Deb Barma, resident of Nazirpukar, Krishna Nagar, Agartala, Tripura (West) — 799
001 , do hereby solemnly affirm and verify that I am the Applicant in the instant

application and as such, I am fully conversant with the facts and circumstances of the

case. The statements made  in Paragraphs-.{ $.3,4:17.93, ¢ “IUy

.....................................................

which I believe to be true and those made in para 5 are true to my legal advice, and

, : : ~ 1
the rest are my humble submissions before this Hon’ble Tribunal.

And T sign this verification on this the 26" day of October, 2006 at

Guwahati.

SIGNATURE OF THE APPLICANT
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ESTT ORDER NQ: 0972006
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OFRICE Or T ASSISTANT COMMISSIONTR ().l~‘j'll’f'l-l:'::'l'():r\h‘f.'V

DATED ACARTALA TIHE 25" op SE PTEMBER 2006

Order - Regd.

"

& Adjustment of officers in the Grade of Inspector

adjustments in the Grade of Inspectors, Customs .
by ordered with immediate effect

& until further order.

SLNG NAME ™™ T ER &R PROFOSED ™ [ REMARKS
L~ | (SyRisMT) PLACE OF |
Pl brostvg ™| 7
<’301 )Z/'GURUCHARAN | LCS © | MUHURIGHAT
-\ " | DEBBARMA AGARTALA(S) | LCS (NS) ) '
102 | SUMANTA 'LCS BELONIA CRF % ]
core e CHOUDIURY | AGARTALA S)_|(Nsy . g
03 NITA NAG DPF (8) DISPOSAL Date of relieve 1o be
O ' : UNIT (NS) intimated Inter. )
| 04 SHYMALNATY- BISTHATGARTT ™ ["RGTIANGUR o S
x : CPE ($) CPI (NS)
05 | VHAUTRIANSANG | SONAMURRA ADIUDICATION E 3
L CPE(S) BRANCIH (NS) ,
00 SAMIR TR AT MOHANPUR™ ™| SERAMURA
MAJUMDAR CPF (NS) CPF (S)
07 DULAL ™ KUAR | BELONIA o SRIMANTARR |7 ]
BHOWMIK | (NS) LCS (S)

7:08 NISFHITUSH MURURIGHAT | BiSTAL AR e
B F CHOWDIHURY LCS (NS) CPE (S) ) A _
05 BANDANA™ " " T Bigp08AT DPES) T T Bate o F reliens to be
: CHOUDHURY [ UNIT () . intimated later, -
0T DEBABRATAT ADIUDICATION [1¢8 ™ — | IR
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7 Hns order is issucil wills the pno: appmval ol the (mnnuwmnu ot C usloms (P); NLE R
‘ Shillong. Except for SI ™ 103 & 09, the rest of the officers are 1o be relieved on/before 3
October 2006, APRO to hold .l(ldl(ml\dl charge oflnqpcc(on de until hulhu orders.

Y/ L
d// (Sucheta .7|'c.(_-._|c:sl|)
' )

Deputy Commissioner,

DATED: 25.09.06

C.NO. 13 )4/&‘1'//\(“.'\/2*06/405‘?; 9/ ‘90? (’7) ‘

Copy forwarded to:

The Chief C«¢: mmns%noncr of(‘ustoms & Ccmlal Excise, %hlllong, 7one. -

—

The Commlqttoncr ofC mtmm (PI(‘VCIHIV(‘) N] R Shlll()mv '

The Co mmm Joner of C entral Bxeise, Shnllony
R v

The Addmon.ﬂ Comnmwoncr of Customs NER Shﬂlonb '

The Addnmn il C ommlssmnu of Central Excise (P&V) NIE R, Slnll(mg .

The Joint Coi imissioner of Customs Guwahau

2
3
4
5
6. The Joint Cosnmissioner of Customs (I’l(,\'umvc) NER Shlll(m;,
7
8. The Deputy Coinmissioics /\sqislzmt Commissioner, (T.,usrloms Division (All)
9

The Assxshn Dlre\:lor ((,omm) Hars. Omcc SlnllongD

v . -
10, SHRY SMT EES (ln \p) for strict compliance.

Il. The Supcrinwn(u,nto! the Units con(,um.d 1o u,lu,w, the Inspcckns undulnx/hcr conllol on on.”

before 3™ of Oclobet 20()0
12, The C/\O/l‘/\t) C&(;l‘ NIt R .Slnllonyv

,

13. AO /\g,axmla \,ustoms Dlwslon For information & nu,cssaly action.

14, ihc Zonal “cerctary Group ‘C’ lxccuhvc Officers Association (‘ustoms

Division, Agitala.

15. Confidential *ranch, Customs Diyision, Agartala. “ e
L ‘ : ;‘;‘?‘4.“4:‘: . " .
16. Guard file. o R

LY

[/ L&su-(,: {,) (L

( >u<.hu it SILCJcsh) =2 _._,‘

\
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(TYPED COPY)

ANNEXURE- [

Date:25.09.2006

To whom it may concern
. . . . K]
This is to certify that Sri Rabicharan Debbarma, 82 years, resident of Krishna
nagar, father of Sri Gurucharan Deb Barma , of Inspector of Customs, Agaratala,
1is " suffereing from chronic cerebral illegibile with disahility. He needs long term

treatment and while time nursing care for his chronic disability ailments.

Sd/-
25/09/2006 |
* Dr.Shyamal Roy '
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TQ WHOM IT MAY CONCERN.

Yy

Certified that Smt Papri Debbarma, U.D.C. W/O Sri Guru Charan Debbalma is

an employee of Group-‘C" under establishment of the office of Directorate of Yomh

aflairs & Sports,Govermment of Tripura Agartala.Smit Papri I)chbalnm has bucn

serving in the office of this Directorate since 30" Scptemhcr, 1997. .-
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To ‘
The Deputy Commigsioner
‘Customs Division
Agartala, Tripura.

\GARTALA 3
VAT

( Through proper channel )
Madam,

Suly jcd Representution for consideration of retention at Agartala proper (i.e.
wuhm the Agartala Station) upto A pr:l 2()()7 on Immamlarmn grmmd

Most respectfully, I'beg to bring before your honour the fo|Iowmg facts f‘or f‘avour
of kind consideration ofmy case symp.uhuxcqlly

That Madam, [ had been transferred and pomd ﬁom Ag,ana]a D.P.F Unit 1o
Agartala Land Customs Station under Agartala Customs Division vide Order No.:
02/2006 dated 18.04.2006 communicated under endt C.No A T)/ET/ACA/2006/2056-
85(A) dated 18.04.2006 with a remarks that the order has been |ssued with the approval
of the Commnssnoncr NER, Shillong (copy enclosed).

That Madam, as duty bound Officer, 1 have carried out the above crder and joined
at"Agantala Land Customs Station on}ﬁm 2006.

That Madam, unfortunately I have been again ordered for transfer from Agartala
L.C.Station to Muharighat L.C.Station, Belonia, South Tripura which is a far distasice as |
much as about 140 K.M. from Agartala i.e. my home town vide Order No.9/2006 dated -
25. 0&%0&6 under endt. C.No.Il (3)4/ET/AC A/06/9067- 9!07(/\) dated 25.09.2006. CC—"P)‘

d.)

1);,1{ Madam, | havc the honour k) ‘mention here tlm l}()lllLd at Agartala Customs' _ i
Division on,19.03.2004 only on being transferred from K HII)H'OHJ Customs Division vide
Shillofig Hqrs.Office Order- No.4/2004 dated 20.1.2004 “communicated under :
endt.Co.No 11(3)1/CE/Hrs-Estt/S11/2003/461 -545 dated 20.01.2004. My Home Town is . .
Agartala where at my family members are residing, ( Copy debslzd) ' L

That Madam as duty bound Officer 1 am ready to carry out the ord«,r of the higher N
officer of the Deptt. But due to some compelling circumstances as mentioned below, T'am ‘ '
not 11 a position to move to my new plﬂcc of posting at Muharighat L..C.Station, Belonia,

Soutl* Tripura.

That Madam, my daughter is studying in Class-X. at Shishu Bihar H/S School,
the only Tripura Govt. English Medium School at Agartala and she will appear i the

Final Examination of Madhyamik (Secondary E xammanon) under the syllabus of Tripura , . 5

Board of Secondary Education likely to be held in the month of March-April 2007. There : R

1s no Govt. l:m,hsh Mediam School (Secondary Stan(hrd) at Muharighat, Belonia, South A

Tripura. My son is also studying at l!uly Cross School, Agat: n! v (Duoynagn), ';?' ST ’ ;
Cont.... P2
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That Madam, more over, my wife, Smt. \pn I)d) Barma, is an unploycc of
Tripura State Govt. and serving as an U.D.C.in the Deptt, OF Education with her present
place of posting at Agartala, Hence, 1 also most humbly request you to k., Ay consider-
my case in the light of Govt.of India, Deptt.of Per.& Trg. O.M. No. 28034/7/86 Estt(A)
dated , the 3™ April,1986 ( in respect of posting of Husband & wifc at the same Station). -
to enable me to lead anormal famify life and to ensurc the welfare ofthe children.

That Madam my old ailing father (82 vears old) has been passing his last smgc of
the life in completely paralysed and bed ridden condition and he needs whole time -

nursing care. Cﬁaobm[ >/fneas Ce/{!,béa?,@ m&o@

That Madam,  am'the only male member at my famlly.

That Madam, if my pmycr for retention at Agarmla proper upto the month of
April 2007 (upto the Final Examination of Madhyamik) is not considered, cducauonal or .
prime academic carcer of‘my datns:,lttcr will be Immpuui to n great extent.

Under the above cnrcumstances -t would ferven(ly request you to kmdly consider
my case and allow me to retain at my present place of posting or Agartala proper upto the
month of April 2007 to avoid any kind of hamper of education of my daughter during the
prime stage of acadcmlc career and for thm act and kmdne‘;s 1 slmll remain ever grateful -
to you. o -

I may kindly ‘be allowcd to retain at my prment phcu of postmn unhl dl\])OSEll of

my upresentatlon .

1

. Yours faithfully.
Dated: 26/09/2006

Enclo.:.As above. (" 9 %,ee,a':.’> %w)u Ci{,a/mm chfgﬂwnw
' o (GURUCHARAN DEB BA RMA)ZG/?/OZ-
~ Inspgeror
Agartala L.C Station
Anamla Tnpura

(00 G SR w9 spoie.

Copy to: 1. The General Secretary, Central Commmcc Customs & Central Excise Gr-C,
Executive Officers’ Association, NER, Slnllom, to pursue the matter wnh the
competent authority.

2. The Zonal Sccretary, Customs & C entral Excise Gr-C Executive ()ﬁuus
Association to take up the matter with the compclult authonity as well as -
Central Committee, Shlllong o

%M Charam Fedboar

((:URU( HARAN DEB BARMA) 26'/9/%
©Inspector
Agartala L.C Station
Agartala | Tripura

4
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C e ANNEXURE.. E

-~ LAND CUSTOMS STATION ; f?\
AGARTALA,

ORDER

Dated 28.09.2006

In pursuance of Eslt. Order no. ()9/2006; dated 25.09.2006, olthe Deputy
Commissioner, Customs Division, Agartala, communicated under endt. C.No. H(3) 047121/

ACA/2006/9067-91 02(A), dated 25.09.2006, the following Officers in the grade of Inspector
are hereby relieved.of their duties in the afternoon of 3" October 2006 with a direction to
report for duties in their new place of postings. '

.no. ame of the Officer ) cw'prac'c of posting Remar s
SI N fthe Offi N I f g ks
01. Sri Gurucharan Debbarma Muhurighat L.CS | On Leave
s " = 3 —\
02. Sri Sumanta‘Chowdhury , Belonia C.P.F(NS) —

Y557 00
(N.N.ROY)

Superintendent
Agartala [..CS

| C.No.1I(39)22/CUS/Agt-LC/06-07/ S“,\f Sy Y - Datcd:vrz 8 3 6\,

&

. Copyto: "’

I) The Depuy Commissioner ,Customs Division, Ap
and necessary action .

2) Sri Gurucharan Debbarma / Sri Sumar

3) The Superintendent Belonia C.p

artala for fivour of kind information

a Ch()Wdhury,

Alnspccl()r »lor compliznee.
1 /Muhurigha L.C.S,

lor information.

Y, 0

PR (N.N.ROY)

Superintendeun

_ Agartala L.C.S
Jpe— o e




